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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), Orissa)

To,

The Lessee
SARAT JENA
At/Po- Aruha, Tehsil-Dharmasala, Jajpur  -755024

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/OR/MIN/76469/2020 dated 03 May 2022. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC23B001OR163112
2. File No. 76469/662-MINB1/05-2022
3. Project Type New
4. Category B1
5. Project/Activity including

Schedule No.
1(a) Mining of minerals

6. Name of Project For the grant of EC of Aruha Black Stone
quarry  (Cluster Serial No-2/3), (Khata No
-779, Plot No-2807,2808,2811) over an
area of 18.88 acres or 7.64 hacters in
village Aruha under Dharmasala Tahasil
of Jajpur District, Odisha.

7. Name of Company/Organization SARAT JENA
8. Location of Project Orissa
9. TOR Date 03 Jun 2020

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 17/01/2023

(e-signed)
Dr. K. Murugesan, IFS

Member Secretary
SEIAA - (Orissa)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC23B001OR163112     File No. - 76469/662-MINB1/05-2022    Date of Issue EC - 17/01/2023        Page 1 of 11
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Digitally signed by Dr. K.
Murugesan, IFS
Member Secretary
Date: 1/17/2023 10:53:51 AM

Signature Not Verified
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• STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODJSHA
5RF-2/1, u-u-rx. Bhubaneswar-751 021. Tel: 0674-3512840. Email:

seiaaodishazj gmail.com
(A SI(I(II(OI), body constituted by Ministry ofEnvironment. Forest & Climate Change under

Environment (Protection) AC;I, 1986)

~~5EIAA
Letter No. File No.&!lE.lM-1.<o1./01.- '2OQ.5 Dated 30' 01· QcW5,

To

Sri Manoj Kumar Sarnal
S/o- Mhendra Kumar Samal
At/Po-Aruha. Ps-Dharrnasula
Dist-Jajpur. Odisha. Pin-755024

SUB: DIRECTIONS UNDER SECTION-5 OF ENVIRONMENT (PROTECTION) ACT,
1986- SHOW CAUSE NOTICE THEREOF

Ref: 1. Ee Identification No. - EC22BOOI OR164789 dated 11.05.2022.
2. Show Cause Notice No. 1583 dated 15.0-t.2023 issued by Tahasildar, Dharmasala.
3. Petition dated 06.12.2024 received from Smt. Banaprava Bal, Sarapanch, Aruha

G.P. and villagers of Aruha, Tahasil-Dharrnasala, Dist-Jajpur.

Sir.

WIIEREAS. the Environment Clearance (1.:(,) of"Aruha Black Stone Quarry over an Area

20.00 Ac or 1L09 Iia bearing Khata no.779. Plot t'\o. 269-l (p). 1807 (p) & 2808 (P) in Village-

Aruha. Tahasil- Dharrnasala. Disi- Jajpur. Odisha has been issued hy SEI.J\/\. Odisha vide Fe

Identification No. - EC22BOOIORI64789 dated 11.05.2022 to Sri Manoj Kumar Sarnal, the

successful bidder/ lessee for extraction of Slone from the source with production upto 14000

cum/annum subject to compliance of stipulated conditions given in EC letter.

WHEREAS. the Project Proponent (PP) has not submitted the statutory compliance of EC

conditions in PARIVESH 2.0 Portal.

WHEREAS, there is. an allegation petition received at SEIAA. Odisha dated 07.12.2024

from the Sarapanch Aruha Grama Panchayat and villagers of" Aruha against the Aruha Black

Stone Quarry on violation of environmental norms with respect to excess mining for which the

Tahasildar. Dharruasal has issued Show Cause Notice dated 15.04.2023 for non-compliance of EC

conditions in account of nOI maintaining the ~Clr~l~ zone distance trom quurrv boundary to nearest

Cunack-vlajpur Railway line and for mining beyond permitted depth etc. The Show Cause letter

issued by Tahasildar. Dhamasala vide letter no. 1583 dated 15.04.2023 clearly mentioned that the

PP has extracted 1.08.112 cum of stone from the source unauthorizedly by over-extraction against

the permitted limit of 14000 cum per annum which is clearly a violation of the conditions under
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•the Mining Plan. Environmental Clearance (EC) and Consent to Operate (CTO) us granted by

respective Competent Authorities.

WHEREAS. this shows the violation of EC conditions in light of non-compliance of EC

conditions and over extraction of lOR I I} cum of stone from the source by the PP unauthorizedly/

over-extraction as mentioned by the Tahasildar. Dhamasala vide letter no. 1583 dated 15.0~.2023

in Show Cause Notice.

NOW THEREFORE. in view of the above evidence and in exercise of the powers vested

with SEJAA. Odisha under section-5 of the Environment (Protection) Act. 1986 & Amended

therein. the Project Proponent I lessee Sri vlanoj Kumar Samal is directed to reply in \\ riting 10

the Member Secretary. SEIAA. Odisha office within 15 da) s from the date of receipt of this

Show Cause Notice as to why the EC Identification No. - EC~2BOO I OR 16~ 789 dated 11.05.2022

issued for Aruha Black Stone Quarry shall not he revoked due to violation or EC conditions in

respect of non-compliance of EC conditions and excess mining beyond the permissible limit of

EC and also explain as to why the environmental compensation will not be imposed for

environmental degradation! damage due to excess mining.

In the event of failure to comply with the above directions within the stipulated time

frame, action as deemed appropriate shall be initiated against the Project Proponent in accordance

with the provisions of the law.

By order and Authority orSEIAA. Odisha

Member Secretary. SEIA:\. Odisha

. (DQ;=t'2/£>EJ M
Memo No. File No.bEJM-1.CAJ01.-I'202£ Dated M·01..1)026-

Copy forwarded to

1. The Collector & District Magistrate. ADM. Jajpur: the Sub-Collector. Jajpur: the Deputy

Director of Mines. Jajpur: the RO. SPCB. Jajpur: the DFO. Cuttack: the Mining Officer.

Jajpur & Tahasildar. Dharma-at. Dist-Jajpur for information and necessary action. They

are requested to cause an enquiry into the over exploitation done by the Project Proponent

for the said quarry and submit an Action '1akcn Report to the undersigned on the factual

position at the earliest and also submit information of any other cases of Dhnnasala

Tahasil which have excess mining and violation of EC conditions.

The Director of Mines. Steel & Mines Dept. Govt. or Odisha Bhubaneswar for

information.
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3. The Additional Chief Secretary. Forest. Environment & Climate Change Dept..

Government of Odisha for information.

4. The Member Secretary. State Pollution Control Board. Odisha. Paribesh Bhawan, NIl8.

Nilakantha Nagar, Unit-B. Bhubaneswar for information.

•

Member Secretary, SEIAA, Odisha

42 162



STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORJTY, ODISHA
5RF-211, Unit-IX, Bhubaneswar-75I 022, Tel: 0674-3512840. Email:

seiaaodisha@gmail.com
(A statutory body constituted by Ministry ofEnvironment, Forest & Climate Change under

Environment (Protect ion) Act, 19(6)

First Reminder

Letter No~QAO/ £>£J~ile No. £>E.IM1<01./01.- 2025

To,

Sri Manoj Kumar Samal
S/o- Mhendra Kumar Samal
At/Po-Aruha, Ps-Dharmasala
Dist-Jajpur, Odisha, Pin-755024

Sub: First Reminder Notice in compliance to the order dated 30.01.2025 of the Authority,
SEIAA, Odisha with respect to Show Cause Notice issued to the Project Proponent-
Reg.

Ref: Show Cause Notice letter number 62711SEIAA dated 30.01.2025.

Sir/Madam,

This is in continuation to the SEIAA, Odisha earlier Show Cause letter no. 6271/SEIAA

dated 30.01.2025 wherein direction was given to Sri Manoj Kumar Sarnal. the Project Proponentl

lessee of Aruha Black Stone Quarry over an Area 20.00 Ac or 8.09 Ha bearing Khata no.779, Plot

No. 2694 (P), 2807 (P) & 2808 (P) in Village- Aruha, Tahasil- Dharmasala, Dist- Jajpur. Odisha

for submitting their reply in writing to the Member Secretary. SEIAA. Odisha office within 15

days from the date of receipt of the Show Cause Notice as to why the EC Identification No. -

EC22BOO lOR 164789 dated 11.05.2022 issued for Aruha Black Stone Quarry shall not be revoked

due to violation ofEC conditions in respect of non-compliance ofEC conditions and excess mining

beyond the permissible limit ofEC and also explain as to why the environmental compensation will

not be imposed for environmental degradation! damage due to excess mining as per Hon 'ble

National Green Tribunal (NGT) Principal Bench. New Delhi by order on dated 26.02.2021 in OA.

No. 360/2015 in the matter ofNGT Bar Association Vrs. Virendra Singh (State of Gujurat) and 18

other OAs and also as per Notification letter nO.5157 dated 17.02.2022 of Revenue & Disaster

management Dept.. Govt. of Odisha.

In the above context, it to mention here that no response of the Show Cause Notice of

Authority SEIAA, Odisha letter dated 30.01.2025 has been received from the said project proponent

in writing through hard copy or email although the time limit of 15 days from the receipt or the

letter has long expired. Hence, once again it is to remind you to submit your reply in writing to the
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Member Secretary, SEIAA, Odisha office within 10 days from the date of receipt of this reminder

letter as to why the EC Identification No. - EC22BOO 1OR 164 789 dated 11.05.2022 issued for Aruha

Black Stone Quarry shall not be revoked due to violation of EC conditions in respect of

non-compliance of EC conditions and excess mining beyond the permissible limit of EC as

intimated by the concerned Tahasildar and also explain as to why the environmental compensation

will not be imposed for environmental degradation! damage due to excess mining.

In the event of failure to comply the Show Cause letter no. 62711SEIAA dated 30.01.2025

within the stipulated time frame, action as deemed appropriate shall be initiated against the Project

Proponent in accordance with the provisions of the law.

By order and Authority of SEIAA, Odisha

EncI: As above

Member Secretary, SEIAA, Odisha

(oQJ ll/&'IAA ~Memo No. File No.SE:.IM-1GlI01-2.a215. . Dated 2g 'CD.: QOQ);5 .

Copy forwarded to

I. The Collector & District Magistrate, ADM, Jajpur; the Sub-Collector, Jajpur; the Deputy

Director of Mines, Jajpur; the RO, SPCB, Jajpur; the DFO, Cuttack; the Mining Officer,

Jajpur & Tahasildar, Dharmasal, Dist-Jajpur for information and necessary action. They are

requested to cause an enquiry into the over exploitation done by the Project Proponent and

submit an Action Taken Report to the undersigned 011 the factual position of the case at the

earliest.

2. The Director of Mines, Steel & Mines Dept, Govt. of Odisha Bhubaneswar for information

and necessary information. He I she is requested to look into the matter personally and cause

an enquiry into the violations made by the project proponent in the over exploitation done

by the Project Proponent and submit an Action Taken Report to the undersigned on the

factual position of the case at the earl iest. In case of any delay, the officer concerned will be

personally liable before the court of law for any act of omission! commission.

3. The Additional Chief Secretary, Forest, Environment & Climate Change Dept., Government

of Odisha for information.

4. The Member Secretary. State Pollution Control Board, Odisha. Parivesh Bhawan, A/118,

Nilakantha Nagar, Unit-8, Bhubaneswar for information.
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BEFORE THE STATE ENVIRONMENT IMP ACT ASSESSMENT

AUTHORITY, ODISHA, BHUBANESW AR.

Inthe matter of :

Sri Manoj Kumar Samal, aged about 34 years,

Son of Mahendra Kumar Samal, At/P.O Aruha,

P.S. Dharmasala, District-Jajpur, Odisha-755024 .

... Lessee

INDEX

SI. No. Annexure Particulars Page

1. Preliminary Show Cause Reply of 01 - 14
Lessee.

2. A Copy of the show cause Notice dated 15
15.04.2023 of the Tahasildar,
Dharmasala.

3. B Copy of the Demand Notice dated 16
10.05.2023 of the Tahasildar,
Dharmasala.

4. C Copy of the order dated 01.06.2023 17 - 20
passed by Hon'ble High Court of
Orissa inW.P.( C) No.17332 of 2023.

5. D Copy of the order dated 10.11.2023 21-22
passed by Hon'ble High Court of
Orissa inW.P.( C ) No.36628 of 2023.

I
I
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,
6. E Copy of the order dated 18.01.2024 23 -29

passed by the Collector, Jajpur.

7. F Copy of the order dated 02.04.2024 of 30-35
the Tahasildar, Dharmasala.

8. G Copy of the revised demand notice 36-37
dated 25.04.2024 of the Tahasildar,
Dharmasala

9. HSeries Copies of the challan dated 30.09.2024, 38-47
22.01.2025, 22.01.2025, 23.01.2025,
23.01.2025, 24.01.2015, 03.03.2025,
03.03.2025, 04.03.2025 and 25.03.2025.

10. I Copy of my marriage invitation card 48-50
of the Lessee.

Bhubaneswar

Date: 26.03.2025 Manoj Kumar Sarnal

Lessee of Aruba Black Stone

Aruha, District: Jajpur.
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BEFORE THE STATE ENVIRONMENT IMP ACT ASSESSMENT

AUTHORITY, ODISHA, BHUBANESW AR.

In the matter of:

Show Cause Notice dated 30.01.2025 issued under

Section 5 of Environment (Protection) Act, 1986.

AND

In the matter of :

Sri Manoj Kumar Samal, aged about 34 years,

Son of Mahendra Kumar Samal, At/P.O Aruba,

P.S. Dharmasala, District-Jajpur, Odisha-755024 .

... Lessee

PRELIMINARY SHOW CAUSE REPLY FILED BY THE LESEE

I, Manoj Kumar Samal, aged about 34 years, Son of Mahendra Kumar

Samal, At/P.O Aruha, P.S. Dharmasala, District-Jajpur, Odisha-

755024, do hereby solemnly affirm and state as follows :-

1. That I am the lessee Aruha Black Stone Quarry No.2 in the

district of Jajpur, Odisha.
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2. That I have gone through the allegation petition of the

Sarapanch, Aruha Grama Panchayat as well as the villagers of

Aruha and understood the contents thereof.

3. That on 16.06.2021,the Tahasildar, Dharmasala issued an

auction notice inviting applications from the intending bidders for

auction of twenty seven black stone quarry in Dharmasala Tahasil

under the provisions of Odisha Minor Mineral Concession Rules,

2016.

4. That I had submitted my bid along with other bidders for

auction of Aruha Black Stone quarry over an area 20.00 acres having

Khata No.779, Plot No.2694(p) and 2807p) in the village Aruha,

Tahasil Dharmasala in the district of [ajpur. After opening of tender

paper, I was declared as the successful bidder under the provisions

of Section 27(6) of the Odisha Minor Mineral Concession Rules, 2026

by issuing Form-F in my favour. Thereafter I had deposited the

requisite amount as directed by the Tahasildar, Dharmasala from

time to time.

5. That for the said purpose, my mining plan was approved by

the competent authority. I have also obtained necessary permissions

including Consent to Operate from the appropriate authorities to

raise black stone from the aforesaid quarry.
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6. That while the matter stood thus, on 11.05.2022,your Honour

was pleased to issue the environment clearance.

7. That after execution of lease deed and after obtaining all

statutory permissions/clearances, I have been successfully operating

the aforesaid black stone quarry.

8. That while the matter stood thus, on 15.04.2023, the

Tahsildar, Dharmsala issued a show cause notice to me alleging the

over extraction of 108112cubic meter of black stone. After receipt of

the aforesaid show cause notice, I wrote a letter to the Tahasildar,

Dharmasala to supply of relevant documents with regard to over

extraction. On 10.05.2023, the Tahasildar without supplying the

relevant documents with regard to over extraction of 108112 cubic

meter of black stone issued a demand notice of Rs.8,63,33,919/- as

the Royalty, D:MF,EMF, Penalty etc for such over extraction.

Copy of the show cause Notice dated 15.04.2023and Demand

Notice dated 10.05.2023of the Tahasildar, Dharmasala are enclosed

here with and marked as Annexure-A and B respectively.

9. That being aggrieved by the demand notice dated 15.04.2023

issued by the Tahasildar, Dharmasala, I filed a writ application in
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the Hon'ble High Court of Orissa, which was registered as W.P.( C)

No.17332 of 2023. On 01.06.2023,the Hon'ble High Court of Orissa

was pleased to quash the impugned demand notice dated 10.05.2023

with a direction to supply the relevant documents with regard to

over extraction of black stone. The relevant portion of the order

dated 01.06.2023 passed by Hon'ble High Court of Orissa in

W.P.(C) NO.17732 of 2023 is quoted here under for better

appreciation of your Honour;

" Considering the above submissions of the learned counsel

for the Parties, this Court is satisfied that the impugned

demand notice cannot be sustained for want of adherence to

the principles of natural justice. This Court, therefore, sets

aside the order of demand dated 10.05.2023vide Annexure-12

and directs that if the documents sought for by the Petitioner,

are supplied to the Petitioner, as undertaken the Petitioner

shall file a detailed show-cause reply to the Opposite Party

No.3 within a period of two weeks from the date of receipt of

the documents and on filing of the detailed show-cause,

Opposite Party No.3 shall give an opportunity of personal

hearing to the Petitioner and all the parties concerned and

pass fresh order in accordance with law within a period of

two weeks thereafter and communicate the order to the

Petitioner.

With the aforesaid order, the writ petition is disposed of.

52 172



5

Copy of the order dated 01.06.2023 passed by Hon'ble High Court of

Orissa in W.P.( C ) NO.17332 of 2023 is enclosed here with and

marked as Annexure-C.

10. That the Hon'ble High of Orissa in the aforesaid order

specifically directed the Tahasildar, Dharmasala to supply the

relevant documents with regard to over extraction of black stone

and to give a personal hearing, the same was not adhered by the

Tahsildar, Dharmasala, for which on 13.09.2023, I submitted a

representation before the Collector, Jajpur. As there was no response

from the Collector, Jajpur, on 07.11.2023, I had filed another writ

application in the Hon'ble High Court of Orissa, which was

registered as W.P.(C) No.36628 of 2023.

11. That on 10.11.2023, the Hon'ble High Court of Orissa was

pleased to dispose of W.P. ( C) No.36628 of 2023 with the following

directions/ order;

1#4. In course of hearing, learned counsel for the Petitioner

states that highlighting his grievance, the Petitioner has made

representation to Opposite Party No.2 vide Annexure-19

series and the same may be directed to be considered within a

stipulated time, to which learned Counsel for the State has no

objection.
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5. As agreed by learned counsel for the parties and after

going through the records, this Court, without expressing any

opinion on the merits of the case, disposes of the Writ Petition

directing Opposite Party No.2 to consider the representation

filed by the petitioner vide Annexure-19 series, and pass

appropriate order in accordance with law within a period of

four weeks from the date of production of certified copy of

this order."

Copy of the order dated 10.11.2023 passed by Hon'ble High Court of

Orissa in W.P.( C ) No.36628 of 2023 is enclosed here with and

marked as Annexure-D.

12. That pursuant to the aforesaid order of Hon'ble High Court

of Orissa, on 18.01.2024, the Collector, Jajpur was pleased to dispose

of my representation with the following observations/ order:

"xxx xxx But records further reveal that much prior to the

date of survey dt.10.03.2023, SEIAA already granted

permission to the petitioner on 02.09.2022 by which MGQ was

enhanced to 42,000 CUM per annum in place 14,000 CUM per

annum. This fact has not been taken note of by the Tahasildar,

Dharmasala while issuing the impugned demand notice. On

the other hand the impugned demand notice reveals that the

amount was calculated by Tahasildar, Dharmasala taking into
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account that the MGQ is 14,000 CUM per annum and not

42,000 CUM per annum. This appears to be an error on the

face of record.

The Tahasidar, Dharmasala in the impugned demand notice

should have taken note of above fact and calculate the amount

accordingly. The impugned demand notice has to be re-

calculated taking into account the quantity permitted to be

extracted as 42,000 CUM instead of 14,000 CUM and in that

view of the matter the net unauthorized extraction is to be

calculated as 80,112CUM and basing on this quantity penalty

and other charges should be levied from the petitioner and

accordingly the Tahasildar, Dharmasala is directed to modify

the impugned demand notice in terms of the above."

"The learned counsel for petitioner vehemently submitted that

the over extraction is any is not due to the fault of the

petitioner and that due to lack of proper demarcation of

boundary resulting easy access to the local villagers there is

illegal and unauthorized mining by the local villagers which

ultimately resulted the alleged over extraction and further

submitted that due to lack of proper boundary the drone

mapping/ETS survey is not accurate. It is found from the

record that prior to the survey and since the date of lease deed

there was never official demarcation of the lease area of the

petitioner by the Tahasildar, Dharmasala in presence of the
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petitioner. There is no material on record to show that there is

any pilferage or illegal mining by local villagers which can not

be ruled out but there is no evidence in support of it. So no

definite conclusion can be drawan on this point."

"Since the total extraction is within the total quantity allowed

over the total lease period if the petitioner would give an

undertaking to the Tahasildar, along with deposit in form of

bank guarantee or post date check in full or installments, as per

revised penalty amount, then he may be permitted to stare the

mining operation for the balance MGQ of materials subject to

further approval of mining plan by the department and

issuance of Environment of Clearance by SEIAA."

Copy of the order dated 18.01.2024passed by the Collector, [ajpur is

enclosed here with and marked as Annexure-E.

13. That pursuant to the aforesaid order of the Collector,

Jajpur, the Tahasildar, Dharmasla was pleased to modify the demand

to the extent of Rs.4,20,47,585/- instead of Rs. 8,63,33,919/- and

further granted eight installments of Rs.52,55,949/ - each within a

maximum period of one year with effect from 01.05.2024.

Copy of the order dated 02.04.2024of the Tahasildar, Dharmasala is

enclosed here with and marked as Annexure-F.
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14. That on 25.04.2024, the Tahasildar, Dharmasala issued

revise demand notice of Rs.4,20,47,585.00to me and further directed

to deposit the said amount in eight installments within a maximum

period of one year with effect from 01.05.2024.

Copy of the revised demand notice dated 25.04.2024of the Tahasildar,

Dharmasala is enclosed here with and marked as Annexure-G.

15. That it is humbly submitted that at the time of bid, I have

taken huge personal loan from my relatives. I have also taken huge

amounts from my customer/buyer by way of signing the

contract/ agreement for supply of black stone. When the operation of

black stone quarry was stopped by the authorities alleging false,

vague and illegal demand of Rs. 8,63,33,919/- with regard to over

extraction of black stone, the buyers issued legal notices to me and

further claimed huge damages/compensations against me. Finding

no way out, I have agreed to deposit the said amount under protest.

In the meanwhile, I have also deposited the said amount of Rs.

4,20,47,585.00under protest on the following dates;

51.No. Date Amount

1. 30.09.2024 Rs.52,55,949.00

2. 22.01.2025 Rs.15,OO,OOO.00

3. 22.01.2025 Rs.30,OO,OOO.00
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4. 23.01.2025 Rs. 7,55,949.00

5. 23.01.2025 Rs.30,00,000.00

6. 24.01.2025 Rs.22,55,949.00

7. 03.03.2025 Rs.30,00,000.00

8. 03.03.2025 Rs.15,00,000.00

9. 04.03.2025 Rs. 7,55,949.00

10. 25.03.2025 Rs.2,10,23,796.00

Total: Rs.4,20,47,592.00

It may be noted that I have already deposited the entire amount as

per the revise demand notice dated 25.04.2024 of the Tahasildar,

Dharmasala under protest. Ihave also deposited other dues/ amount

to operate the said Aruha quarry as per the provisions of Odisha

Minor Mineral Concession Rules, 2016.

Copies of the challan dated 30.09.2024, 22.01.2025, 22.01.2025,

23.01.2025, 23.01.2025, 24.01.2015, 03.03.2025, 03.03.2025, 04.03.2025

and 25.03.2025 are enclosed here with and marked as Annexure-H

series.

16. That at the cost of repetition, it is once again submitted

that I have paid the aforesaid amount of Rs. 4,20,47,585.00 under

protest and without prejudice to my rights and contentions with

l
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regard to alleged over extraction of black stone, order dated

18.01.2024passed by the Collector, Jajpur in Misc. Case No.109 of

2023, order dated 02.04.2024and revised demand dated 25.04.2024of

the Tahasildar, Dharmasala. I will challenge the same in the Hon'ble

High Court of Orissa by way of writ application very shortly. As

soon as I will file the writ petition in the Hon'ble High Court of

Orissa, I will inform your Honour.

17. That the following are the reply of the allegation petition

dated 06.12.2024of the Sarapach Aruha Grama Panchayat and some

villagers;

(i) That the averments made in paragraph No.1 and 2 of the

petition are disputed and denied. It is also disputed and denied that

the villagers of Aruha are never affected by the operation of my black

stone quarry. It is an old black stone quarry and had already operated

by many persons. It is humbly submitted that I have been specifically

complaining against the persons, who are illegally involving the

pilferage and illegal mining by local villagers. The said allegations

have also been reflected/noted down by the Collector, [ajpur vide

order dated 18.01.2024under Annexure-E. The local villagers who are

involving in the matter of illegal mining including the Sarapanch of

Aruha Panchayat are aggrieved for auction of the aforesaid black

stone quarry, as they are not able to do the illegal mining of black

stone quarry. Furthermore, except me, there are other lessees who are
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operating the black stone quarries in the village of Aruha and they are

not making any allegations against the other lessee.

All other averments/ allegations made in these paragraphs are here

by disputed and denied.

(ii) That the averments made in paragraph No.3 of the petition

are disputed and denied. It is also disputed and denied that the

Aruha BSQ has illegally extracted 108112 cum stones and it is put

them to prove the same.

(iii) That the averments made in paragraph No.4 and 5 of the

petition are disputed and denied.

(iv) That the averments made in paragraph No.5, 6., 7, 8 and 9

of the petition are disputed and denied. It is humbly submitted the

Deputy Director of Mines, [ajpur has already conducted the joint

survey and DGPS etc. wherein it is observed that I have been

operating the Aruha black stone quarry in accordance with law.

All other averments/allegations made in these paragraphs are here

by disputed and denied.

J
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(v) That the averments made in paragraphs No. 10 to 18 are

disputed and denied.

18. That as I am only male member of my family and as there

was my marriage function, which was over on 21.03.2025,hence I am

unable to file my show cause reply immediately, hence I pray before

your Honour to accept this show cause reply. The delay caused in

filing this preliminary show cause reply is unintentional.

Copy of my marriage invitation card is enclosing here with and

marked as Annexure-I.

19. That the Sarapanch, Aruha Grama Panchayat and the

villagers of Aruha have filed this vexus petition before your Honour

only to harass me and only due to political rivalry, as they belong to

a political party.

20. That after forming of new government in the State, the

Sarapanch, Aruha Grama Panchayat and the villagers of Aruha are

much aggrieved and offensive with me, as I am restraining them to

do illegal mining .
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necessary.

21. That in the aforesaid facts and circumstances, the leave may

be granted to file a detail show cause reply in the interest of justice if

22. That I reserve my right to add, alter, amend or modify

the present preliminary show cause reply if necessary.

23. That in the interest of justice and fair play, I may kindly

be afforded a personal hearing before taking any action against me.

24. That in the interest of justice the present proceeding may

kindly be dropped by your Honour.

Date: 26.03.2025

"~~'1~'ku~r-(_ ~
Manoj Kumar Sarnal

Lessee of Aruha Black Stone

Aruha, District: Jajpur.

Bhubaneswar
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OFFICE OF THE TAHASILDAR, IDNHi1Jr5{t~

Tel:-Ob725-273036 Web:- tdrdharmasala.in Emaii:-tdrdharmasala@gmail.com

No. I <~.~ Date: Ic . 0 ti .~O V

Manoj Kumar Sarnal S/o- Mahendra Kumar Samal
At/PO- Aruha, PS-Dharmasala, Dist- Jajpur
Lessee of Aruha BSQ (Ac.20.00)

Sir/Ma'am,

ThIS is to inform you that, an assessment via Drone mapping/E'FS survey by an ORSAC-
empanneled Technical Expert (RQP) as a part of the initiative under "Prevention of theft of Minor
Minerals" was conducted for your leasehold quarry Lessee of Aruha BSQ (Ac.20.00) vide sairai case no
34.12(121 on dt. ) 0.03.2023 Form the survey, it has been revealed that a total extraction of 122112 cum has
been made since the operation began post execution of lease deed agreement on dt. 31.05.2022 This
assessment has been done based on the Surface plan, which forms a part of the Approved Mining plan
based on which EC has been obtained by you from SEIAA. As per the lease deed agreement executed on
31.0).2022 with you, the permissible limit for extraction is 14000 cum This clearly indicates that an
unauthrized/ovcr-extraction of 108112 cum has been made by you.

This is a clear violation of the conditions under the Mining Plan, Environmental Clearance
and Consent To Operate as granted by the respective Competent Authorities. Further, this has also led to
damage to the environment due to unscientific mining and loss of revenue to the 'Govt exchequer.
Again. OMMC Rule 2016 clearly envisages the following rules with regards to the extractions made and
related assesssmemnt by the authorities concerned:

l. Rule No. 32(4):- Dealing with the actual extraction exceeding MGQ that has not been pre-intimated by
yOU to this office prior to transportation of over extracted quantity beyond lease area. thereby violating
laws and attracting penalties.

2. Rule No. 33(16):- Directs the lessee to offer reasonable facilities for inspection of the quarry to the
Competent Authority and other authorized officers that automatically fixes responsibility on you to be
present/send your representative at the time of inspection.

3. Rule No. 33(26): - Directs the lessee to keep the Govt. indemnified from any liability, compensation
damage etc., arising out of acts or ommissions as a lessee during the subsisitence of lease.

Therefore. you are directed to submit a showcause reply as to wh(action shall not be taken
against you lor the multiple violations caused within 15 days positively. (

This is to be treated as MOST URGENT.
\
\
"

Tahasi
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To
Demand Notice No. l'lSS- Date: 10.05.2023

Sri Manoj Kumar Sarnal S'o- Mahendra Kumar Sarnal
At/P.O-Aruha P.S- Dharmusala, Dist- Jajpur, Lessee for Aruha BSQ CAe. 20.00)

Sub: - Dernaud 'tOI' cxtrrictlon beyond the permissible quantity

Sir. .-

With reference to the subject cited above, it is to inform you that as a P(!!'[ of the
initi.uivc- 'Prevention of theft of minor minerals', a semi-annual assessment of extraction of'
minor mineral beyond the permissible quantity by Drone/DGPS/ETS mapping was undertaken
tor the lease hold quarry- Aruha BSQ (Ae. 2.0.00) on 10.03.2023. Subsequently, Oil receipt of the
sciernilic assessment report from the Technical Expert (ORSAC ernpnnclled RQP), a show cause
notice wus issued to you vide L no. 1583 dtd. 15.04.2023. In response, a preliminary reply dtd.
20.0·DO.'3 \\'3S received by this office. The contention made in the reply was examined ill derail
;IIlU " point-wise reply to the same was communicated to you vide L no. 1821 dtd. 02.J5.20:23,
'.\'1.1..:11 '.\,1$ received by.. you. in person. Therforc, as per the decision of the Joint District
"\S:;~'ssllll,;n{ Committee consisting of the Sub-Collector, Jajpur and [he Deputy Director or
Mines. Lijpur Road communicated to this office vide letter No 644,1 Dtd 10.U5.21)23, Ihl'

t'oltnwillg demand amount is hereby imposed for the unauthorized extraction of blacksiones
hvyuud ihc permitted quantity as per the Lease deed agreement C,,(CClIICcl in your favour:
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Order No.

01.

ANNEXURE-L
IN THE HIGH COURT OF ORISSA AT CUTTACK

W.P.(C) No.17732 of 2023

Manoj Kumar Samai Petitioner

Mr. Subir Palit, Sr. Advocate along
with Mr. Amitav Mishra, Advocate

-versus-

State of Odisha and
others

Opp. Parties

Mr. J.P. Pattnaik, GA

CORAM:
s;gEG6=Sd~SAHOO

--IVIAN

appearin

Advocate

.P. Pattnaik,

by the Petitioner-

·NT-~tra\iyer to quash the demand

notice No.1955 dated 10.05.2023.

Mr. Subir Palit, learned Senior Advocate appearing

for the Petitioner contended that the show-cause notice

was issued against the Petitioner on 15.04.2023

(Annexure-10) and the Petitioner submitted a preliminary

reply to the said show-cause notice or} 29.04.2023

indicating therein that he may be supplied with the

materials/reports of the survey conducted and any other

materials on the basis of which the allegation of over-

extraction is made against him in order to enable him to
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file a detailed show-cause reply. Learned Senior Counsel

for the Petitioner further submitted that in reply to the

letters submitted by the Petitioner on dated 29.04.2023,

the Tahasildar, Dharmasala, Opposite Party NO.3 has

given intimation to the Petitioner that the documents can

be availed through RTI Act, 2005 and thereafter without

affording any opportunity, straight away issued the

demand notice dated 10.05.2023 directing the Petitioner

to deposit an amount of Rs.8,63,33,919/- towards royalty

and penalty within thirty days from the date of receipt of

the said notice.

nd notice. In

with the

the Petiti

support of ubmission,

Petitioner pia e islon of the Apex

Satyapal Ltd. vs.

Deputy Commissioner of Central Excise, (2015) 8

SCC 519; T. Takano v. Securities and Exchange

Board of India, (2022) 8 SCC162; and Pradyumna

Pattnaik Vs. State of Oidsha, 2022 SCC OnLine Ori

4020. It is submitted that in absence of evidential

material, the Petitioner is potentially prejudiced and the

action of the authority is, therefore, not only unfair but

also flagrant violation of principles of natural justice.

Referring to Takano (Supra), learned Senior Counsel

submitted that if the relevant part of the report pertaining

to the Petitioner is not disclosed/confronted, the authority
Page 1 of4
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is not justified in relying on such untested material for the

purpose of raising huge demand of royalty, besides

penalty to the tune of Rs.3,97,85,216/- (1000/0 of royalty)

which ought not to have been imposed. Mr. Palit, learned

Senior Counsel laid stress on the following paragraph

contained in Oryx Fisheries Pvt. Ltd. vs. Union of

India, (2010) 13 see 427;

"An opportunity to deny his guilt and
establish his innocence, which he can only do if
he is told that the charges leveled against him
are and the allegations on which such charges
are based. "

Mr. J.P.

ointed out that

Government Advocate submits that the documents sought

for by the Petitioner would be supplied to him within a

week from today.

Considering the above submissions of the learned

counsel for the Parties, this Court is satisfied that the

impugned demand notice cannot be sustained for want of

adherence to the principles of natural justice. This Court,

therefore, sets aside the order of demand dated

10.05.2023 vide Annexure-12 and directs that if the

documents sought for by the Petitioner, are supplied to

the Petitioner, as undertaken the Petitioner shall file a

Page 30/4
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detailed show-cause reply to the Opposite Party No.3

within a period of two weeks from the date of receipt of

the documents and on filing of the detailed show-cause,

Opposite Party No.3 shall give an opportunity of personal

hearing to the Petitioner and all the parties concerned and

pass fresh order in accordance with law within a period of

two weeks thereafter and communicate the order to the

Petitioner.

With the aforesaid order, the writ petition is disposed

of.

MRS/LiJxmlkant

Signature Not ver~~.
Digitally Signed
Signed by: LAXMIKANT MOHAPATRA /
Designation: Junior Stenographer
Reason: Authentication
Location: HIGH COURT OF ORISSA, C~ACK
Dale: 01-Jun-2023 17:18:27

Page4of4
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ANNEXURE-D
IN THE IDGH COURT OF ORISSA AT CUTTACK

W.P.(C) No.36628 of 2023

Manoj Kumar Samal Petitioner
Mr. S. Palit, Sr. Advocate along with

Ms. S. Das, Advocate
Vs.

State of Odisha & Others Opposite Parties

State Counsel
CORAM:

ACTING CHIEF JUSTICE DR. B.R. SARANGI
MR. JUSTICE MURAHARI SRI RAMAN

Order No.
01.

ORDER
10.11.2023

This matter is taken up through hybrid mode.

Heard.2.

3. The present Writ Petili.ml as been flied with the following
prayer:-

:-" -ott~humbly ana most respectfully
prayed that thi 0' ~leCourt may. graciously be
pleased to ad it In s 't petition, issue Rule Nisi in
the nature of ~ j~ ; (pt; certiorari/mandamus calling
upon the Opp. parties to show cause as to why they
shall not be dirtit,t Ja tgive a personal hearing to the
pe itioner by tni/'f). .. 'P~rty No.i-Collector, Jajpur,
after which a freo$/lorder pursuant to the personal
hearing dated 24.07.2023 be passed within a
stipu ated time as-fixed: by this han 'ble Court or in the
alternate e p.J!titioner be allowed to operate his
quarry on 'paymenu-of royalty and other charges
equivalent to the amount paid by him at the starting of
the first year without prejudice to the claims of the
parties passing the orders to the personal hearing
dated 24.07.2023;

And be further pleased to pass any such other
order/direction in favour of the petitioner as would
deem fit and proper, under the facts and in the
circumstances of the present case; "

4. In course of hearing, learned counsel for the Petitioner

states that highlighting his gnevance, the Petitioner has made
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representation to Opposite Party No.2 vide Annexure-19 series

and the same may be directed to be considered within a stipulated

time, to which learned Counsel for the State has no objection.

5. As agreed by learned counsel for the parties and after going

through the records, this Court, without expressing any opinion on

the merits of the case, disposes of the Writ Petition directing

Opposite Party No.2 to consider the representation filed by the

petitioner vide Annexure-19 series, and pass appropriate order in

accordance with law within a period of four weeks from the date

of production of certified copy of this order.

Issue urgent certified copy as per Rules.

(M.S. RAMAN)
JUDGE

Laxmikant

(DR. 'B.R. SARANGI)
AonN'"G C IEF JUSTICE

Signature Not Veri~
Digitally Signed :;
Signed by: LAXMIKANT MOHAPATRA
Designation: Senior Stenographer
Reason: Authentication
Location: HIGH COURT OF ORISSA. C\lllACK
Date: 10-Nov-2023 13:10:03
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\e __9-g - ANNEXURE-G
Schedule LIII Form No.321

IN THE COURT OF THE COLLECTOR,JAJPUR
Mise Case No.l09/2023

(Arises out of W.P.(C) No.36628/2023)
Manoj Kumar Samal
S/o-Mahendra Kumar Samal,
At/P .O-Aruha, P.S-Dharmasala,
Dist-Jajpur.

-Versus - State of Odisha & others.

ORDER

(CONTINUATION OF ORDER SHEET)
(SeeParagraph207 of O.R.M 1964)

1

, Order of Magistrate & Signature

3

51 No. of Order & Date Remarks

2

Dt.18.01.2024 - The Hon'ble High Court of Orissa vide its order dt.l0.11.20Z3 in
WP(C) No. 36628/2023 (Manoj Kumar SarnaI Vs State of Odisha &
others) directed the Collector and District Magistrate, Jajpur to consider
and dispose of the representation of' the petitioner after giving
opportunity of hearing to the petitioner.

This Misc. case is registered for disposal of such
representation of the petitioner and accordingly notice was issued to
the petitioner for hearing. Sri Subir Kumar Palit, Sr. Advocate entered
his appearance for and on behalf of the petitioner and argued the
matter on 30.11.2023 and has also filed a written note of submission.
The Tahasildar, Dharmasala also produced the record's in connection
with Sairat Case No.34/2021 and other connected records. The
petitioner is afforded opportunity of hearing.

The matter was heard at length and the records pertaining to
the case are perused. it is found that the Tahasildar, Dharmasala had
issued a demand notice dt. 10.05.2023 to the petitioner for excess
extraction of 1,08,112 CUM of material amounting to Rs.8,63,33,919/-
and the said demand notice was challenged by the petitioner In the
Hon'bie High Court in WP(C} No. 17732/2023 which was disposed of by
order dt. 01.06.2023 in which the Hon'bie Court has directed the

~.~.'.''~ Tahasildar, Dharmasala to give opportunity to the petitioner to file his.. -... ..
. M;: ;"'••y .>: .show cause with reply to the said demand notice and further directed

.' "'"" '.....\, }f\€ Tahasiidar, Dharmasala to supply requisite documents to the
...': "!!-~'h \ 'f5etttioner. Accordingly the Tahasildar, Dharmasala on 24.07.2023 heard
;. • ..... '\,~.' ,,1)1.

J .. ~':',> t1-e'rrlatter and as the order was not communicated by the Tahasiidar,
'~' -: ,;.,; Dh-a{masaia to the petitioner, hence he filed another representation

I " "< '.~~ ,and:such representation was directed to be considered and disposed of
~ -: I,," ;'J" by the Collector and District Magistrate, Jajpur by the Hon'ble High

.'\,~" i,l., '!"J.i",~'jq"(\.'I",', • Court by order dt.10.11.2023 in WP(C) No. 36628/2023. The point for~.. ~ .
"'~':--I~-l~..,;,.•'} "~~ ".~~ -consideratlon is whether the demand notice dt. 10.05.2023 for excess

~~~{ •.4i1;~ extraction of 1,08,112 CUM of material amounting to Rs,8,63,33,919/-
issued by the Tahasildar, Dharmasala to the petitioner is legal and valid.

The background of the case in short is that,
i) The Tahasildar, Dharmasala in Sairat Case No. 34/2021

leased out Aruha BSQcovering an area of Ac.20.00 dec. in village Aruha

Page 11
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Schedule llli Form No.321

51No. of Order & Date

(CONTINUATION OF ORDER SHEET)
(SeePar~aph 207of O.R.M 1964)

1 2 3

Order or Magistrate & Signature

under Oharmasala Tahasil of Jajpur district. The long term lease deed
was executed and registered by the Tahasildar, Dharmasala on
31.05.2022 for a period of 5 years.

ii) On verification of record it Is found that the Tahasildar,
Dharmasala issued tender notice No. 2244 dt. 16.06.2021 and In SI. No.,
21 Aruha Black Stone Quarry (BSQ)was sought to be auctioned which is
having area Ac.20.00 in Plot No. 2694(P), 2807() under Khata No. 779 of
MouzaAruha, Kisam - Pahada. As per the tender notice the annual MGQ
for this BSQis fixed at 42,000 CUM.

iii) The petitioner being the highest bidder was issued
with Form 'F' notice by Tahasildar, Dharmasala vide letter No. 2681 dt.
23.07.2021 In which he was directed to deposit Rs.38,61,950/- towards
security deposit which is one fourth of the bid amount of the year as
prescribed under Rule 27(7) and (9) of OMMC Rules, 2016. This amount
was duly deposited by the petitioner with the Tahasildar, Dharmasala
vide rent receipt No. 0196258 dt,10.08.2021. Consequently the mining
plan for the said BSQ was approved by Deputy Director of Geology,
Bhubaneswar on 29.01.2022 for a plan period of 5 years. The petitioner
also deposited Rs.'1,82,32,060/- on different dates towards total royalty

.-~ ~ for the first year of lease period calculating the same as MGQ of 42,000
_v.~.:::.:.• ~~· ~ CUM per annum-

"" ':, ~ .... .: 11("'(\ iv) On 11.05.2022 the Environment Clearance (Ee) was obtained

;/:~/ ;'.~r.;~~t~·'~\~~;~dP~~i~~~oe;of~~MS~I:: ::~:e~::tn~~a~~:~ o;e~:~:: !:~~.~~e~U~
1t "~ . ~ >~J11~ ~l[O~.2022 for a quantity of MGQ of 14,000 CUM.
~. ,: t I I /',.' <-~~ ':!J v) Thereafter the petitioner submitted a proposal to SEIAAfor
'\~:t.\.~~!."'~'~!:i" .: $;e:-rigendum of EC and basing on it SEIAA by letter No. 5394 dt.

,," ~ ."" - ." . ·Q~09.2022 corrected the annual extraction from 14,000 CUM to 42,000
, ...~,....~.. ~' e...~~UM. In furtherance to it, the Tahaslldar, Dharmasala again executed

It.:. _ . .......... and registered another lease deed in favour of the petitioner on
13.03.2023 for remaining amount of MGQ of 28,000 Cum per annum
and such lease deed is valid up to 30.05.2023.

vi) The net result is that for the first year of the lease period two
lease deeds are executed and registered by the Tahasildar, Dharmasala
in favour of the petitioner on 31.05.2022 and 13.03.2023 both for a

Page I 2

Remarks
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(CONTINUATION OF ORDER SHEET)
(See Paragraph 207 of O.R.M 1964)---~--~~~----r-----------~-----¥~~----~------~---------------r----~-------SI No. of Order & Date Order of Magistrate & Signature Remarks

1 2

period of one year till 30.05.2023 for MGQ of 14,000 CUM and 28,000
CUM respectively and as such In both the registered lease deed the
quantity of MGQ to be extracted Is 42,000 CUM per annum which is in
terms of the tender call notice.

vii) While the matter stood thus, on the basis of drone mapping
ETSsurvey conducted on 10.03.2023,the Tahasildar, Dharmasala came
to a conclusion that there is over extraction of material by the
petitioner to the tune of 1,08,112 CUM from the BSQ which is more
than the MGQ amount to be extracted during the lease period for which
the Tahasildar, Dharmasala Issued the impugned demand notice with
penalty (@100% of royalty) and other charges.

The learned Sr. Advocate appearing for the petitioner raised
the following contehtions :~'

i) The impugned demand raised by the Tahaslldar, Dharmasala
is not attributable to any legal provision of OMMC Rules, 2016, hence
the same is beyond jurisdiction. To substantiate his stand he has relied
upon Section 21(5) of MMDR Act and also Rule 51(4) of OMMC Rules.
He has further contended that in view of Rule 51(4) of the OMMC Rules,
2016 the amount of penalty and other dues charged in the demand
notice are not leviable, being,not sanctioned by the statutory provision,

,:-> ._,;:,~'~~~~':'~:"/~;' hence are void,
, :',,' " ii) The learned counsel for the petitioner to strengthen his

I :',f' "~,', '>. ": "argument placed reliance on the decision of the Hon'ble Apex Court

, . 'J;J-~f''\:r~~orte~i:n;~~~:~r~:~~:~~s~~~:~~;~:t~~:::r~~~~~fs~:::!;tedthat
,'" ~::; I, :, ' !:th~ survey conducted by the Tahasildar, Dharmasala and the methods

\ ,,', ',_"; ~f :'~ "G.; / .. used to measure the excessextraction is not scientific.
\,,': 1'~' ,-1·(.;J.'t:~;.•_~j· ",.\/ iv) He has further submitted that the amount of excess

'>.~~.;;~t,,:,..'. ..."':;/ extraction needs to be accurate and not approximate estimation as the
'~~;:~;~':';~' ...;;;;/ entire penalty is imposed depending on the said measurement .

.. <............ v) It is further submitted by the learned counsel for the
petitioner that at the time of grant of lease there was, no ETSsurveyor
drone mapping and further he has disputed the correctness of the
drone mapping ETSsurvey alleging that there cannot be any uniformity

3
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or comparative assessment between the reports of survey thereby
leading to serious anomaly.

vi) Further it is submitted that the petitioner was not provided
with details of the mineral source at the time of grant of lease for
calculating the actual excavation of the minerals. It is further submitted
that a geological survey should be conducted on field on the basis of the
mining plan from which accurate estimation of mineral reserve can be
drawn. He has submitted that the survey conducted by the Tahasildar,
Dharmasala was made without any geological survey report and having
not followed the procedure the survey rendered Is inaccurate as a
consequence thereof the Impugned demand itself Is unsustainable.

vII) The learned counsel for the petitioner vehemently argued
that there is no proper and effective 'demarcation of toe quarry area
and that on account of it there was easy access to the local villagers
who involved themselves In unauthorised mining resulting the excess
mining, which needs to be taken note of by the authority.

viii) It is further submitted by the learned counsel for the
petitioner that after conclusion of the tender process till execution of

._.J.~ " ::.: I 4~e lease deed the quarry was under the control of the Tahasildar,
.:;?-;, ,. ._, D~a.f.rnasalaand tt was subjected to illegal extraction by the local people

;4'1.. / '. ': <. . 'aQtL>~tevious leaseholders and this should have been taken note of by
I,' ~!_" " '. • _<i';_~ the,T.~hasildar, Dharmasala and accordingly the demand raised should

. ..' '" '. ~l.'f ,. .\~~k' ~ havrlQ~en reduced by the Tahasildar, Dharmasala.~\:::.. .~;.,.\'! I ,c;- I; The case of the petitioner as has been submitted by his
',\ "S- '. t: '1 '~J-. leijrJ1.e~'counsel is that as per the tender notice the MGQ was fixed at
i\;~~\,.~·,,~!.~~·I 4'2~~9~'CUM ~er annum and accordingly the pe~itioner made the
l.\!~ 'lliey,rlty deposit to the tune of Rs.38,61,950/- which IS the one fourth of

'\~,.::' ... ,:."'.:0; ..... tne bid amount for 42,000 CUM MGQ per annum which is also reflected
.. '!w • ~.. in the letter No. 2681 dt. 23.07.2021 (Form F notice) issued by the

Tahasildar, Dharmasala to the petitioner. Subsequently SEIAA also by
letter No. 5294 dt. 02.09.2022 rectified the EC and corrected it to
42,000 CUM per annum Instead of 14,000 CUM per annum,.on the basis
of which the Tahasildar, Dharmasala again executed and registered a
fresh lease deed for MGQ of 28,000 CUM per annum on 13.03.2023. It
is contended that by virtue of both the registered lease deeds

Remarks

Page 14
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dt.31.0S.2022 and 13.03.2023 and the EC of SEIAA dt. 11.0S.2022 and
02.09.2022, the MGQ amount to be extracted by the petitioner is
42,000 CUM per annum which is in terms of the tender call notice. In
this background it is contended by' the learned counsel for the
petitioner that in the impugned demand notice the Tahaslldar,
Dharmasala calculated the excess extraction taking into account the
permissible limit of 14,000 MGQ per annum which is erroneous and
therefore the remaining quantity of 28,000 CUM per annum should be
adjusted by making necessary deduction from the amount involved in
the demand notice.

The records produced by the Tahasildar, Dharmasala reveal
that in the tender call notice the quantity of MGQ per annum to be
extracted .i~ noted 'as 42,000 'CUM, furthermore SEIAA has' also issued
permission for extraction of 42,000 CUM of material per annum by
means of two different letters dt. 11.0S.2022 and 02.09.2022 and
furthermore the Tahasildar, Dharmasala has also executed and
registered two different lease deeds dt. 31.05.2022 and 13.03.2023 for
extraction of MGQ 42,000 CUM per annum.

It is further noted that soon before the execution of the
second lease deed dt. 13.03.2023 and after the second SEtAA

:'~.....:: ~':-:::-':""'~".::-.permission dt. 02.09.2022, the Tahasildar, Dharmasala conducted the
~ ~:-.,. Irt,,- r~4Ji II " -,

,'.i;~·. ~,'., .•._:~'>';'., -survev on 10.03.2023 and it was found that there is over extraction of
.•j;', ~ .... ';~v. .rnatertal to the tune of 1,08,112 CUM which has been mentioned in the

.:: :.: .,' ?:.I.. ~ " ,show cause Notice No. 1583 dt. 15.04.2023 Issued by Tahasildar,
(f .• . .. _~':'I E>l'Iarmasalato the petitioner. Apparently by the time this survey wast .,.I' ' .~ \ conducted and o~er extraction was noticed, the second lease deed for
~t, \.'j t t~ ~~~\ It~e remaining. part of MGQ of 28,000 CUM was not executed and
~~.~\ ....~1\.~~t.:1 <' .~e.g~stered~nd :herefore .the T~hasildar, Dharmasala Issued the demand

~~ !1r .. '. . _ .... '. 'W1tlce taking Into consideration that the MGQ is 14,000 CUM per
\~-:'~,~f('.I>~:! .....-;~yannum and as such the excess extraction is 1,08,112 CUM. But records

~"...'IDiil?'!-~ further reveal that much prior to the date of survey dt. 10.03.2023,
SEIAA already granted permission to the petitioner on 02.09.2022 by
which MGQ was enhanced to 42,000 CUM per annum in place of 14,000
CUM per annum. This fact has not been taken note of by the Tahasildar,
Dharmasala while issuing the impugned demand notice. On the other

Page I 5
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hand the impugned demand notice reveals that the amount was
calculated by Tahasildar, Dharmasala taking into account that the MGQ
is 14,000 CUM.. per annum and not 42,000 CUM per annum. This
appears to be an error on the face of the record.

The Tahasildar, Dharmasala in the impugned demand notice
should have taken note of the above fact and calculate the amount
accordingly. The impugned demand notice has to be re-calculated
taking into account the quantity permitted to be extracted as 42,000
CUM Instead of 14,000 CUM and in that view of the matter the net
unauthorised extraction is to be calculated as 80,112 CUM and basing
on this quantity penalty and other charges should be levied from the
petitioner and accordingly the Tahaslldar, Dharmasala is directed to
modify the impugned demand notice in terms of the above.

As regards the other contentions raised by the learned
counsel for the petitioner, the same are duly considered in the light of
the decision of the Hon'ble Courts. The main contention of the
petitioner is that the survey conducted by the Tahasildar, Dharmasala is
erroneous and not in a scientific manner. The letter No. 934 dt.
06.03.2023 of Tahaslldar, Dharmasala to Sri Pradeep Mohapatra, RQP

::~d ·::,3~·~-.:.':::~~reveals that he has requested the said RQPfor a drone mapping and ETS
'., ,., ..~. 'Il .~-c ~urvey for this BSQto assess the excess extraction with regard to the

i.•~;1 :., .. ~.\ .... <~......;rtl~ing plan and lease agreement. The survey was conducted on
.: t' "~f'\~ -,,\<;>:t\3.2023 and it is found that there. is no infirmity in the said survey
1/ ' ., ,_J ~t;" ~w~[~hIs In accordance with the provisions of OMMC Rules, 2016. Hence
\ . , )).~ ~t\e~urvey report is acceptable so far as over extraction is concerned.

\\ ': '. ':"1...; ~ " :- II The learned counsel for the petitioner vehemently submitted
'\~'., \,.' '~~i'!'.".~.~~;I... ~9·tthe over extraction is any is not due to the fault of the petitioner

\~;. ,,~:" . -.,C'~X'd that due to lack of proper demarcation of boundary resulting easy
"', ,I J •• ." P'" 'access to the local villagers there is illegal and unauthorised mining by

'.;.:.~.... the local villagers which ultimately resulted the alleged over extraction
and further submitted that due to lack of proper boundary the drone
mapping / ETSsurvey is not accurate. it is found from the record that
prior to the survey and since the date of lease deed there was never any
official demarcation of the lease area of the petitioner by the
Tahasildar, Dharmasala in presence of the petitioner. There is no
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material on record to show that there is any pilferage or illegal mining
by local villagers which cannot be ruled out but there is no evidence in
support of it. $0 no definite conclusion can be drawn on this point.

. The learned counsel for the petitioner vehemently objected
the accuracy of the survey report and has submitted that the procedure
has not been followed while conducting such survey. The Tahasildar,
Dharmasala appears to have followed the rules and therefore this court
is not inclined to entertain this ground.

However, this court has taken into consideration the fact
that the petitioner has deposited royalty for one year of lease period for
42,000 CUM M~Q per annum and therefore the petitioner is entitled to
get 'the benefit of such quantity of MGQ for extraction.

Accordingly, the representation of the petitioner is disposed
of with the following direction to the Tahasildar, Dharrnasala,

i) . The Tahaslldar, Dharmasala is directed to modify the
demand notice dt. 10.05.2023 taking into account the net unauthorised
extraction as 80,112 CUM and issue revised demand notice to the
petitioner within a period of 15 days.

ii) Since the total extraction is within the total quantity allowed
over the total lease period if the petitioner would give an undertaking
to the Tahasildar, along with deposit in form of bank guarantee or post
date check in full or installment, as per revised penalty amount, then he

_ ._ may be permitted to start the mining operation for the balance MGQ of
,~";"~' "'-.....,~ -,

, '. .:': .\IISI c:>::-;.'_ materials subject to further approval of mining plan by the department
." ._ ...... :::!!.,'.(,_ '-:, .and issuance of Environment Clearance by SEIAA.
:'," :;:~~Jt,\~.~, iii) Thepetitioner may also be directed to give an undertaking
'~.: ~J' ; ~(~!~'I ~~'Qtto indulge· in illegal mining henceforth in future.
'~:~:,,!;'-r:'''' l .. ~! Accordingly the case is disposed of.

1 -~ , .,.;, • , : '.' ;: Order pronounced in the open 'Court to-day i.e. is" day of
\':: j.' ~~ • ~ Jl/~uary - 2024.

1~, :,~ : ... ",(,.:"" ..«iii·; , J' .'·Typed out to mv dictation
'r..},\ .....~\. _.. ,," '! .

'\ .., .: .. ~ <" f' and corrected by me •-.1, l~' ......r-:
"'~'!I.."'J ca«:"

31
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&\.,.-
Collector, Jajpur

Collector, Jajpur

Memo No. _.3o_("n JDt. ,;LF/,O~;;1o~.!1
Copy of extract order of the Collector, Jajpur dt.18.01.2024 passed in Mise Case NO.l09/2~'~~ I 7

forwarded to the Tahasildar, Dharmasala for information and necessary action.
Copy to Manoj Kumar Samal, S/o-Mahendra Kumar Samal, At/ P.O-Aruha, P.S·Dharmasala, Dist-

Jajpur for information.
Copy to the Superintendent of Hon'ble High Court, Orissa, Cuttaek/ Adv~ate General, Odlsha,

Cuttaek for favour of kind Information. fi))~
Deputy C 1~~,\Yu'tiici~l,

.' Coilectorate, Jajpur
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Sairat Case No. 34/2021 (Aruba BSQ Ac. 20.00)

The case record is taken up today. The 'lessee is
present in the Court today.

With regard to WP(C) No. 17732 1 2023 of the
Hon'ble High Court of Odisha and Misc. Case No. -
109/2023 of the Court of the Collector, Jajpur arising out
of WP(C) No - 36628 12023 , the Case is heard today
afresh.

As per the order of the Hon'ble High Court of
Odisha with regard to WP(C) No. 17732 1 2023 on dt.
01.06.2023, the then Tahsildar, Oharmasala gave
opportunity to the petitioner for personal hearing on dt.
05.07.2023 which was subsequently rescheduled to dt.
24.07.2023 .

Advocate of the Petitioner gave the written
submission where the claim was to consider additional
28000 CUM over 14000 CUM thereby increasing the total
permissible MGQ to 42000 CUM which may be adjusted
by making necessary deductions from the alleged
amount of the over extraction. Accordingly, the penalty
was to be further adjusted.

On verification of record, it is found that The
Tahasildar Oharmasala issued Tender notice No. 2244
dt. 16.06.2021 and in SI. No. 21 Aruha BSQ having Area
Ac. 20.00. As per the tender notice the annual MGQ for
this BSQ was fixed at 42000 CUM per annum. Petitioner
being the highest bidder was issued Form 'F' by The
Tahasildar Oharmasala vide letter no. 2681 dt,
23.07.2021 in which he was directed to deposit
Rs.38,61,950/- towards SO and this amount was duly
deposited by the petitioner vide MR. No.-0196258 dt
10.08.2021.
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0')· 04 . '202.'1 Consequently, the mining plan for the said BSO
was approved by DO,ofGeology, Bhubaneswar on dt
29.01.2022 for a term of 5 years.

Initially, the Petitioner executed a long term lease
deed agreement (Form 'N') with The Tahasildar,
Dharmasala on dt. 31.05.2022 for operation of quarry
Aruha BSO Ac. 20.00 for the long term lease of 05 years
where the MGQ per annum was 14,000 CUM as the E.C
was approved or 14,000 CUM.

Further, EC was obtained from SEIAA for
remaining MGQ of 28,000 CUM with subsequent lease
deed was registered in favour of the petitioner on dt.
13.03.2023 .and such lease deed was valid upto
30.05.2023. Hence the total MGQ for the first year was
42,000 CUM.

The Petitioner also deposited Rs.1,82,32,060/- on
different dates towards total royalty for MGO of 42,000
CUM for the first year of the lease period.

During the semi-annual assessment on the basis
of drone mapping' ETS survey conducted on 10.03.2023 ,
the Tahasildar, Oharmasala came to a conclusion that
there was 1,22,112 CUM of total extraction of black
Stone from the said aSQ.

While taking 14,000 CUM into account, the net
unauthorized.extraction came to 1,08,112 CUM quantum
of Black Stone. Hence on dt. 10.05.2023, the Tahasildar,
Dharmasala impugned demand notice to the petitioner
with penalty (@100% of royalty)and other charges.
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It is pertinent to mention that in such demand
notice permissible quantum of 14,000 CUM is considered
instead of 42,000 CUM in total for calculation of net
unauthorized extraction.

As the petitioner has deposited the royalty for first
year of the lease period for 42,000 CUM MGQ and
entitled to get benefit of such quantity of MGQ for
extraction, therefore the net unauthorized extraction
reduced to 80.112 CUM instead of 1,08,112 CUM.

Hence in pursuance of the direction of the
Collector, Jajpur vide Misc Case No. - 109/2023, the
demand notice no. 1955 issued on dt. 10.05.2023 is here
by modified as per the below revised calculation.

Revised Demand
Sl. No. Item Amount inRs.

Royalty@ 1301 CUM
130·80112

1 1,04,14,560

Add!. Charges @ 2381 CUM
238·80112 1,90,66,656

Income tax. @ 2% of (royalty + addl.
'. Charges)2 5,89,625

3 DMF(af 10% of royalty 10,41,456
4 EMF @ 5% of royalty 5,20,728
5 PenaltY(@100% of royalty) 1,04,14,560

Total 4.20.47.585
( Rupees four crore twenty lakh forty-seven thousand five
hundred eighty-five only)

Issue revised Demand Notice to the petitioner for
the above mentioned figure.

Further, in this Court today, the petitioner
expresses his Inability to pay the said revised demand
amount at a time. Also, the petitioner submitted an
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O~r 04 .20!(Y Under takiog for payment of the said amount through ~
08(eight) installments and seek a permission to start the
mining operation for the balance MGQ of· materials
(87,888 CU~) during the installment payment period.

Hence after due consideration of the submission
of the petitioner through the unde_rtakingand based on
the direction of the Collector & D.M, Jajpur vide Misc
Case No. - 109/2023, the petitioner is hereby allowed an
opportunity to pay of the said amount through 08(eight)
installments by post-dated cheque/D.D at regular interval
of 45 days (each installment of Rs. 52,55,949/- only)
within a maximum up to one (01) year period w.eJ
01.05.2024 failing which appropriate action shall be taken
as per the rule. The Nazir of this Office is also directed to
realize the revised demand amount from the petitioner in
the proper receipt and endorse in the order sheet of the
case record.

As per the Lease Deed Agreement between the
Governor of Odisha represented through the Tahasildar,
Dharmasala on dt.31.05.2022 & 13.03.2023, the five (05)
years of total lease period of the petitioner has not yet
been exhausted. Also, the agreement has not been
cancelled by the C.ompetentAuthOrityand it is valid as on
date. Again the total quantum of extraction (1,22.112
CUM) is within the total permissible quantity(2,10,OOO
CUM) allowed over the total 05 years lease period.

Hence based on the undertaking of the petitioner,
the petitioner shall be permitted to start the mining
operation for the balance MGQ of materials (87,888
CUM) during the installment payment period subject to
non-lapse of installments as per the time stipulation and
execution of subsequent Lease Deed agreement with the
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Mining Officer-cum-Competent Authority, Jajpur.
The petitioner shall also obtain approval of the

revised Mining Plan from the Competent Auth~rity and
Environmental Clearance from the SEIM for the balance
MGQ of materials (87.888 CUM) as per the term and
conditions in the Tender notice no. 2244 dt. 16.06.2021
for 81. No..21 Aruha BSQ having Area Ac. 20.00 and the
prevailing agreement. In this regard, the petitioner shall
submit an affidavit.

As per the tender notice, the annual MGQ for this
BSQ was fixed at 42,000 CUM per annum. The two years
from the five years of lease period is going to be ended
on dt.30.05.2024 as per the agreement. Hence the
petitioner shall be allowed the mining operation for the
balance MGQ of materials (87,888 CUM) at the rate
42,000 CUM per annum for subsequent 3rd year,
42.000 CUM per annum for subsequent 4th year and
3,888 CUM for subsequent 5th year respectively. The
Mining Officer-cum- Competent Authority, Jajpurl Dy,
Director of Mines, Jajpur Circle shall obtain information
on the details of installment payment by the lessee
before execution of the subsequent lease deed
agreements 'Withthe lessee.

Further, the petitioner is directed to submit an
undertaking not to indulge in any illegal mining activities
henceforth in future.

The case is disposed of.
Order pronounced in the open court today, i.e on

dt.02nd Apr.,2024.

Dictated

\,_ ~~

T~ Tahas~~
Tahasildar

Dher:!'!c.~3.la
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03 . ()~ . 'L02.~
Memo No. 1807 Dt.03.04.2024

The copy of extract of the Order of the Tahasildar,
Dharmasala on dt.02.04.2024 is forwarded to the Mining
Officer-cum- Competent Authority, Jajpur, the Dy.
Director of Mines, Jajpur Circle for infonnation and
necessary action.

Copy to Sri Manoj Ku. samat, Slo- Mahendra Ku.
Samal, AtJPo- Aruha, P.S- Dhannasala, Jajpur for
information.

Copy forwarded to the Collector, Jajpurl the
Superintendent of Hon'ble High Court, Odisha, Cuttack/
the Advocate General of Odisha, Cuttack for favour of
kind information.

\ iIM
Tahasi~sala

Tahasildar
Dh2!"~aS9.ta
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Pemapd;Nptit;e.
Notice No.2244 Date: 2S.04aol4

Sri Manai &umar-Samal, ..S1o-Mahendra Kumar Samal
AflPO- ~ PS-D~ Dist- Jajpur.
(Lessee of:AtulUI:,1iSQ·<~O.(lO_)

Sub:- Modifi~D$'~(1ti~'for4CJSOSit()f1'Cviscd royalty alOllgwitb other charps
.payableto·the ·Oo.~,Awount

Sir,
ThiS'is to intimate··you tba4 as..per theorder of the Hon'ble High ~ passed .•

the w.p.e No. 3662812023 and .$Ubscquent order passed by the Collector~
Authority. lajpar in the Mise ~ NG. 109/2023 on IS·.01.20:24arising out of ~(C) Nt» .;
36628 I 202~~ your -eese lmS ~,beartd inthe Cowt of the undersi.s,nM On d.d)2lM.2024 • .,..
per-the 'OrdersprOnomced In the ~ of1he ~~ you.are h-ereby directe4 to·depoJit:ihe
reVised.·demana:~as.'perthe'ca1cUlatiOi:I detailed 'below:

Ref1Jed Demand,
SJ. Item Amount in Rs.
NQ"

.' 1 'Royalty@130/CUM(1ao-SOl1.Z). 1,04.14;560

2
Addl. Charges @.2381C'OM

1~9a,66,6S6(23B·S0112)

j
Income tax @ ~%of 5,89,625

(royalty + addl, qharges)
4 DMF ,@ 10% of~ty 19,41.,456
S EMF' @ ~% of royalty S,2®1la
6 Penalty ·@'tOOO/c,~f.toya1ty 1,04.14~560

T.otal" 4~~41J585
(Ru~~ loW' crore twenty' Iltkh·tOny-seven 1housaJid-nve hundred -eighty..fNe only)

YOll are directed to deposit the -above said amount in the Accounts oftliis Tahasil in
fonn oiDD or C_ either in full or in.eight (08) installments at tegu1arin~ of 45 daYJ.(eadl
instalment ofRs. 52,55,949/- only) with a maximum. up to one (Ql) ycar'penod w.c.f~1.05.2024
failing which appropriate action shall be taken as per the rule. The. first instaImCDt:Shalf be.paid
within the 15 days of the effective date.

In the mean time during the instalment payme.nt peried 'you ·may go for the mining
operation for the balance MOQ of 81,i88 CuM of 'black stone subject to non-lapse of
installments as per the stipulation and execution of subsequent Lease Dead agiecmcnt with the
Mining Officer-cum- Competent Authority, Jajplli' as per tIre. term and conditions in the Tcmier
notice no. 2244 dt. 16.06.2021 and in the preWiling Agreement You have also to obtain
approval for the revised Mining Plan from the Competent Authority and EnvtmnI1V!;lJtaJ
Clearance by the SEIAA for the balance MGQ of S7,-8-88CuM ofblaek stone. In this regard, the
petitioner sllall sub~t an affidavit before the undersigned.

,.,
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'.: As the annuifMG~O·B.SQ wu:fiBd 'at~otio: CUMper ann\un,.you'~~ri1y be
allowed the mining Qpci'atiOll ~,!llP I}~ MfiQ- of m,terials-(87,&88 GUW Ii{the·J8'fe42,(lOQ
CUM'p~ annum for $Ubs_e.qi,(Cttlt~ '10ar, ~OOO CUM per ~ for",subsequent 4th yeat·1ind
3.,:s&8CUM for suhscqueb.t'Sth year~ti\{tly.

Memo No. 2245 Datei 2i;04.2024
Copy submitted to the Mining 0Iti~ Jllj'J)urlD.DM. J4.jpur fo r:ldndii1:(ol'J.D4ti~n ~necessacy
action.

1\a1i·lUiLra&~tlMlal..
Memo No. 2246 Datc! 25.04.2024 c:Mv'
Copy submitte4 to the ColleCtor & D.M, Jajpur for &.vaur. of kind ·infonnation.

MemoNo. 2247 Date: 2S.04.2024
Copy submitted to the Superintendcnt·ofHon'bfe.High Court, Odisha,. ~,;fGt:JIM)\ll' ofldnd
information.
Copy·submitted to the Advocate:Qen~ Odisba, Cuttaekiw.favouro.fkilld~orma1ion.. -

85 205



· .
~ , ~"

s, .
\' .

, .... ....

Challan of Cash/Cheque/DO paid through HDFC BANK at Cyber Treasury, Odisha, Bhubaneswar

Government of Odisha ..--__g.%
Offline Challan Deposit Form

Depositor's Copy AN N EX~~ ..t+
~ame of the Depositor : MANOJ KUMAR SAMAL

2. Mobile No. : 8093701067

3. Department IdentlftcatJon 10

4. Challan Generation Date & TIme ; 30/0912024 04:26.:;% PM

5. Haad of Account

Head Of Account r Amount ,
08~1020Q217-02021 t- Rs. 5255949/~

"--'-- To!8(Amounl .n .- ..-_.- Rs.5255949/1
Tolal Amount (In wOrd$) - Fifty Two Laid) ~Y .F-~ ~~\Nine'~~ Forty Nine Only

, Purpose
!Oalsha Minor MineraI Concession RiJies
1- -- _ .•_-- . _... ------ .---
I
I .. , ,.

6~Tr~;sury Re1eren~ 10

7. Bank Transaction Q.ate & TIme "

«
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Government of Odisha --$1---
Cyber Treasury

eChalian,
1. Name of the Depositor

2. Depositor's Address

3. District

4. e Challan Reference Id

5. Total Transaction Amount (In Rs.)

6.

ARUHA DHARMASALA Odisha Jajpur 755024

MANOJ KUMAR SAMAL

Jajpur

3A3C772D9F

Rs. 1500000/- ( echallan- Rs. 1500000/- + agency- Rs. 0/- )

Rs. 15000001-

Bank Details

1i
g. 'GOVERNMENT OF ODISHA
::t Directorate of Treasuries and .lr11iJ1;n."'WIVI

..-Ct

• This is a computer generated challan and doesn't require any signature or stamp.

Generated on: 22101/2025 06:47:09 PM 1
-----~--:--------:----d
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Government of Odisha
Cyber Treasury

eChallan

ill'"
1. Name of the Depositor

2. Depositor's Address

3. District

e Challan Reference Id

5.

6.

MAN OJ KUMARSAMAL

ATPO- ARUHA DHARMASAlA Odisha Jajpur 755024

& Date

Rs. 3000000/-

Bank Details

1i
g. GOVERNMENT OF ODISHA a
::2, Directorate of Treasuries' and,Inspection

* This Is a computer generated challan and doesn't require any signature or .stamp.

Generated on : 22101/2025 04:33:09 PM
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& Date

,
1. Name of the Depositor

2. Depoeltor's Address

3. District

4. e Challan Reference Id

5.

6.

--Government of Odisha
Cyber Tre,~sur.y

eChallan

Concession

Bank Details

GOVERNMENT ·OF'ODISHA
::s Directorate ofT and

."This is a computer generated challan and doesn't require any signature or stamp.

Generated on: 23/01/2025 01:26:41 PM
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Government of Odisha
Cyber Treasury

eChallan.

3A3C8ij905E

1. Name of the Depositor

Jajpur

2. Depositor's Address

Bank Details

Name of the

* This is a computer generated challan and doesn't require any signature or stamp.

Generated on: 23/01/2025 01:15:53 PM
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Government of Odisha
. Cyber Treasury

eChalian

..;
1. Name of the Depositor

2. Depositor's Address

3. District

4. e Challan Reference Id

5. Total Transaction Amount (In Rs.)

MANOJ KUMAR SAMAL

Jajpur

ATPO-ARUHA DHARMASALA Odisha Jajpur 755024

3A3C963BSD

Rs. 2255949/- ( echallan- Rs. 2255949/- + agency- Rs. 0/- )

Bank Details

)6

g" GOVERNMENT Of·GDISHA= Directorate of Treasuries'and

* This is a computer generated challan and doesn't require any signature or stamp.

Generated on : 24/01/202512:03:45 PM

& Date
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Government of Odisha
Cyber Treasury

eChallan

-

3. District

ARUHA DHARMASALA Odisha Jajpur 755024

MAN OJ KUMAR SAMAL

e Challan Reference Id

5.

6.

& Date

Bank Details

1i
g. GOVER_NT OFODISHA :0
:J Directorate of Treasuries and ·Inspection .

• This is a computer generated challan and doesn't require any signature or stamp.

Generated on : 03/03/2025 06: 15:26 PM .

92 212



--Government of Odisha
Cyber Treasury

eChallan

,.;II"

1. Name of the Depositor MANOJ·
2. Depositor's Address Jajpur 755024

3. District Jajpur

4. 3A4743736E

5.

6.

Concession

Bank Details

• This is a computer generated challan and doesn't require any signatur.e or stamp.

Generated on : 0310312025 06:28:35 PM
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Government of Odisha
Cyber Treasury

eChallan

~~~------------------~--------~---------------------------.
1. Name of the Depositor Manoj Kumar Samal

Rs. i55949/- ( echallan- Rs. 755949/- + agency- Rs. 0/- )

3. District Jajpur

2. Depositor's Address AtPo- Aruha Dharmasala Odisha Jajpur 755024

4. e Challan Reference Id 3A475362EA

& Date

Bank Details

1g~ GOVERNMENT OF ODISHA .._
:::l Directorate of Treasuries and Inspection Q

* This is a computer generated challan and doesn't require any signature or stamp.

'r~ted on: 04/031202507:19:37 PM .
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Government of Odisha
Offline Challan Deposit Form e-: y?- ,,-

Depositor's Copy

Challan of Cash/Cheque/DO paid through HDFC BANK at Cyber Treasury, Odisha, Bhubaneswar

~. Name of the Depositor

2. Mobile No.

: MANOJ K\JMAR SAMAL

: 8093701067

3. Department Identification 10

: 2510314025 02:52:21 PM4. Challan GenerationDate & Time

5. Head of Account

- .. - Pu~~~-- -'-'j--' _.-'-H~adOf~-;;;--'-'---l--'-- . ~nt-' -_. ---

joc;iSha Minor MineraiConcesSionRules -- .-:--. -·"11853-00:102:.o217-02021 1-·---.--,,.----. Rs. 21023796/~
, I

-_._" --- --_. __. - --_._- - :'-- -_ .. - TotiJAmount"'_' '---"""'7"-1'--- -; ..-··-------Rs-:21023796/~
f • il _ _. J . . . ._._...2.._ ..__

TotalAmount(In words) - Two Crare Ten Lakh TwerityA~~u~.and Seven'~ NinetySIx Only

-6.-T-r-ea-s-u-ry-R-e-fe-re-n-ce-ID---~-----: 3A48S8AF49 ' ('~'.:i. - -; -,' .:' .
j.I'l'j/ (':' -.
ri'<.; (;'J? \.

-
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caar dir/ OJtadam,
0Jle solcil Jlour !/raciou.rpresence 1O,"litm'~ on lie au.rp,c,ous oceano» o/Iie

Marria.ge Ceremony 0/ a. (/foun!/esl !Zirolier
.e, OJtaiendra ~mar Gfama/ &d:nl dJasi,-",' (?hma/'s on~ son

f7lvu.riman MAN9J (Babuna)

.~~~
Om Sri Sri PrajapatalJe Nama"

II q*('If'( ""Ii'CiUe:t FclwJ:, qit·('If'(i.<iUI&rof: I II
q fi'i'1'( 'lu;s:ft CfiT~:, *'tifM IQ <AT gft': II

Weds

f7lvusimab' .MITALI (Mita)

9foun!/esl dau!/iler 0/ GIj 6t'aJ,-"dra ~mar eu: &dml OZi-maia Uleiera
0/ ffaJara, OJtanpur.

en 12th. rtIZlrch, 2025. Wedne~dZlV.
a,"-,,4 !/race lie occasIonand Jless lie nelO~ lOe~.

Awaiting Yours
Sj. Prakash Kumar Samal

Sj. Nabakishore Samal
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Programme
Ot. 11.03.2025 (Tuesday):

Mangalkrutya
Ot. 12.03.2025 (Wednesday):
Baranugaman, Marriage

& Panigrahan
Ot. 21.03.2025 (Friday):

R E C E P T ION At 6 PM. Onwards

With Best Compliments From:
Family, Friends & Relatives.

-: VENUE :-
Aruha, Dharmasala, Jajpur
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-• __?::b/ ANNEXU·RE
OFFICE OF THE TAHASlLDAR, DIiARMASALA

I~7;lS;2Z30~lW,~·~I.~·tN~~~.w·~: .. -.m<
D)mJud Nvtite

Notice. No--2a44 Date: 25.042024

Sri Manoj< ~8allml, 'Slo- Mahendra Kumar Samal
AflPO- Anlba. R$'oi~~ Dist- JajpJir.
(Lessee of.Anlba.flSQ·E~~.20,OO~

Sub:- Modifi~.D~oti~Jor4epdsit~f-revised royalty along w.ith otbor dIatp
.payable-to·the Oovt.A~unt

Sir,
This' is to intimate"yoll tba4 as.per the ·order of the Hon'ble High Court passed •

the W.P.C No. 36628fl023 ·and .subsequent. 'Ortler passed by the CoUector-Cum-Con1m11iq.
Authorey, JaJpur in the .Mi$e C.No. l0912Q2g on 18·._01.2024 arising out of WP(C) No .;
36628/2023~ y.~ur'case hDifeenbeared in.the 'Court of the undersi.8D:ed \)n ~02.tM.fDt As
per. the orders WOnouticed In 1he COUt:t of the llI1@rdgDed, you. are hereby directed. tiNiepolitibe
reVised aetll'8I1(f:as'per the ca1tutation detailed ·below.

Rft'1Sed ;De!9!nd,
. 5J.

Item Amount in Rs.
No"

.. 1 Royalty @ 130 I CUM (UO·SOll2) 1,04,14jS60

2
Addl. Charges @.2381CUM

1~90,66,6S'6(238·80112)

3
Income tax @ 2% of

5.89,625(royalty + add!. Gbqcs)
4 DMF @ 10010of -royalty lQ,41,4S6.

'.

S EMF ,@ ~~ ofroY4lly S,2tf;1t1
6 Penalty '@lOO% otro~ty 1;04~14\~56()

Total ..., 4;2()~47,S8S
.. .(Ru~ fourcro~ twenty llOOl·fony-se,vcn·thousanifDve hundred -et~ only)

You are directed to deposit the ·above said. amount in the Accounts of'tJUs Tahasil in
form ofDD or C~ either in f\ill or in·eight (08) iDStallincnts attegUlar intcrv8l of 45 day.s.(am
insta1inent ofRs. 5'2,5-5.949/- only) with amaximum.\ll)·tQ one (01) year peti9(i.w.-e.f(}1.0S.2024
failing which appropriate action shall be takel). as per the rule. The..first instaImentDalf be.;paid
within the 15 days of the effective date.

In the mean time during the instalment payment period you ·may go for the mining
operation for the balance MGQ of 81,888 CuM of black stone subject to non-lapse of
installments as per the stipulation and execution of subsCEDlentLease Deed agieement with the
Mining Officer-cum- Competent Authority. Jajpm as' per the. term and conditions in'1hc Tcud.er
notice no. 2244 dt. 16.06.2021 .and in the prevailing Agreement You haVe also to obtain
approval for the revised Mining Plan from the Competent Authority and BttvhOll,tQenta]
Clearance by the SEIAA for the balance MOQ of 87,c8-88CuM of black stone. In this regard, the
petitioner shall S1ib~t an affi~ before the undersigned.

"

. 3
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e
e,

.
!'I'l! -

' ...~.
;,.J.'

',; :./-\-«:..':~-::.1 .- . ."
': As the annQifM~·B.SQ wq.~ at41,OOO CUM,per 8DIlUIP,.you'Shallonly be

a.llowcdthe mining Qpetation'Wt:~~MGQ ofma1Crials{87,&88 GUM) at'the·~42;QOQ
CUM p~ annum fCi)[ 'Sllbs~\fent';fS 'y.;~OOO cOM per.801l1JD) for.subsequent 4th year ,804
3~SB'8·CUM for subseq)leht'S.th:}'t8r ~v.ely.

Memo No. 2245 .p~ 25.04.2024
Copy submitted.to. the Mining OOi=-,.l'~jpwlD.D.M. Jajpur forkind info~On pd.~

,S (action.

~'Memo NG. 2246 Date!25.04.2024
Copy submitted to the ColleCtor & D.M, Jajpur for favour ofkimHnfonnation.

MemoNo. 2247 Date!2S.D4.2n24
Copy submitted to the Superintendent· of Hon'ble High Co~ Odisha,. Cu.ttac*-m ..favour ofkind
information.
Copy submitted to th~Advoc:&w<lencnu., Odisha, Cuttac,k.fotfavour.0.f1dnd4nfomWion .

...
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